73 Written Answers JYAISTHA 27, 1899 (SAKA) Written Answers 74

Tval #* gefmmi @t ot ¥ oawn
fatraw frdww (arw qrare) W
TY WA-FT OGS FT FAEEFTT
s ¥ ufagw Tt # gar g

(&) a1 (7) : W Fd-
T & DA oFwE wf qfwafaat
N FF§ AT 31.57 FAT WY
911 "W FEaREy & fafew
saegret ¢ ¥ | w2 fE feard
g g fN FW, faw 97 dwaA:
FT FAEAT AT F, qFEr A qfv-
gwfaat & g 7 W A 3,
M AR R 9 qg WAHW qE
o AT § fF I X AW @A
4T gA-FT K EH 15 FALT T
g wfas gy | #Aewigw wfuw
HAF3F A Jm & fam wvr
q9T  ®  AEEAT  ER0,  FAUE
ag ¥39 I feafq & avwx grm
Jq qFT AT AT WX FEATEAAT Y
O W7 HqEvE AT FT ATEAN

Confiscation of Assets of Smugglers

799. SHRI V. M., SUDHEERAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleaseq
to state:

(a) the particulars of the ill-gotten
assets of the smugglers and whether
any action has been taken by Govern-
ment to confiscate the same; and

(b) if so, what?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI HM. PATEL): (a) and (b).
There are reasons to believe that pro-
parties of the aggregate estimated
value of Rs. 23.86 crores including
movables worth Rs, 13.23 crores and
immovable property valued at Rs.
10.63 crores have been illegally ac-
quired by persons to whom the Smug-
glers and Foreign Exchange Manipu-
lators (Forfeiture of Property) Act,

1976 applies. Orders have already
been passed by the Competent Autho-
rities appointed under the Act declar.
ing that movables worth Rs. 240
crores and immovable property valued
at Rs. 1.57 crores stand forfeited to
the Central Government free from all
encumbrances. Proceedings for simi-
lar action have been initiated in res-
pect of the remaining propertieg

Adverse Impact of Central Excise’s
Simplified Procedure

800. SHRI BHAGAT RAM: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) whether Government are aware
that due to the Central Excise’s simpli-
fieq procedure that small scale indus-
tries are being ruined since the in-
troduction of this procedure on 1st
April, 1976; and

(b) whether Government are con-
sidering to bring a change in this pro-
cedure?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H, M. PATEL): (a) No, Sir.
The scheme has been generally well
received by the small manufactures,
and out of approximately 20,000 eli-
gible units, about 12,000 are at pre-
sent working under this procedure.

The Simplifieq Procedure is a
growth-oriented scheme. It has help-
ed the small units by simplifying ex-
cise formalities and by permitting in-
crease in their production upto 50 per
cent, without incurring any additional
duty liability.

The Simplifieq Procedure was intro.
duceq with effect from 1st March,
1976. Over 1000 of the units which
opted for this procedure have record-
ed substantial growth in their produc-
tion ranging from 50 per cent to over
100 percent, .
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(b) Government have been keeping
the working of Simplifiedq Procedure
under review., As a result of the re-
view, certain improvements have been
made recently. An important change
is that henceforth an assessee work-
ing under the procedure will not
automatically cease to be eligible for
it if his production increases by over
100 per cent (as was the case pre-
viously) but can continue to enjoy
the benefit until his production ex-
ceeds 200 per cent of his base produc-
tion or Rs. 5 lakhs, whichever is
higher.

Exchange rate between Rupee and
Rouble

801. SHRI §S. KUNDU: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) whether the exchange value of
rouble in regard to rupee has been
increased by the U.S.S.R. and if so,
what is the increased rate and the
present outstanding debt in Indian
rupees to be paid to the U.S.S.R.; and

(b) whether Government have
agreed to the increase in the rate of
exchange of rouble to rupee and if so,
the particulars thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI HM. PATEL): (a) and (b).
The question of the establishment of
a new parity between the rupee and
the rouble hag been and continues to
be the subject of negotiations with
the U.S.S.R. authorities, These nego-
tiations are of a confidential nature
and it would not be in the public in-
terest to disclose at this stage the

details of the various issues under
conideration.
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